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CENTRAL ADMINISTRATIVE TRIBUNAL, PR
OA No.2127/2001 with 0A 31
New Delhi, this the 29th day of O

Hon’ble Shri M.P. Singh, Memb
Hon’'ble Shri Shanker Raju, @
0A 2127/2001
1. Yash Pal S5ingh
3/63, Mai Dayal Building
Palam Rly. Station and 5 Others
2. Smt. Rajani Bala
WZ-25-B, Phase I
Om Vihar, Uttam Nagar, New Delhi
3. Dharam Singh
V&PO Sikandra, Dadi
Baindi, Dt. Dasa
Sikar {Rajasthan)
4. Navneet Kumar
332, V&PO Katewra, Delhi
5. Bmt. Sarita
A-18/1, DDU Hospital Res. Complex
Hari Nagar, New Delhi
6. Sunil Kumar
B-2/4, DDU Hospital Res. Complex
Hari Nagar, New Delhi -
{By 8hri C.L.Dhawan, Advocate)
VeTrsus
Govt. of NCT of Delhi, through
1. Chief Becretary
01d Secretariat, Delhi
2, Medical Superintendnt
Deen Dayal Upadhyay Hospital
Hari Nagar, New Delhi
3. Administrative Officer
Deen Dayal Upadhyay Hospital
Hari Nagar, New Delhi
4, Secretary {(Health)
01d Secretariat, Delhi -
{By Ms. Renu George, Advocate)
DA 312/2002
Sita Rani ,
B-7/3, Deen Dayal Upadhyay Hospital
New Delhi -

Versus

Govi. of NCT of Delhi, through
1, Chief Secretary

0ld Secretariat, Delhi
2. Medical Superintendnt

Deen Dayal Upadhyay Hospital

TT o an s AT ot m = AT oo Thie 11

nari Nagargy New Delhi s
{Ms. Renu George, Advocate)
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As the issues involved and the reliefs
identical, we proceed to dispose of both
two CAs by a common order.

2. The admitted position in 0OA 2127/2001
applicants are that in response to the

released b the respondents in the n
10.4.2001 for filling up the posts of Nur
Chowkidar and Safai Karmachari, applican
applied for the post of Nursing Orderly, w

oy PO | [ gy [

Prayea 1Tor are
- P S
the aforesaid

ewspapers on
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No.5 and 6 uyylicu for the yuat of Safai Karmachari. All
P — P S e = e — P Lo an 3 PR . —~ — e 4 - oL Fag
these dypll'axtb ayyca'cd for interview before the Staff
— — - S e wa U U = =1 P L o, - PR § —
Selection BUdJ_d, DDU Hpr.LtcL.L and their names appearea in
— R - 13 s = kN T 4+ - - ] 1. — = — e
the select i1ist publ;Sued [S7 [PRELS] saia ﬂOSylual an

» annt 0 TY e P ] n 1 — e am A o AT A -
22.6.2001. huwcver, on 3.7.2001 Reapunucub No.4 sent a
-~ - - PR, U - o . - £ .1 e R we —~ pal - »
FAX message to Respondent No.2 to the following effect:

H - 2 [T, B [N Y S S SR, (-, R S JE.
"This is regaraing rec uitment of candidates for
2 H < i s~ R, S iz ; QLAY N —
f;ll;ng up GLU&P D acancies 1iin our hObyLbal- In
L~ — o 3 T oeras- 120 B . o~ — e e e P SR I L
this regara, i cguld like to draw YyOUr atienciolln Lo
T - L 1 - —_— e . o AL S .4 F-— - A e
Mational Commission ifor Minorities order
-~ 7 /an / A4 1 e - 1 c n n U — | 4~ P e
No.T/22/04/01-KNCM dated 10.5.2001 conveyed to all
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Medical Superintendent under Govt. of NCT of Delhi
I = - - - I S - — Pt T T T g . Qg P
ke ks fieCessar COmMpLiance. The Commission has
R . I T R e B U | k S P p——| — -~ £t . == 1 ~ 3 e
SpeCiilcalily desired that results of the selection
_—l a1 ) B N —~ e = 1 4 — - S = a=y lncan o - 2 —
5nouid be withheld till the Puyurt is submitted to

— R — ) T, [N B SR _ _ 1
the Commission in regard tc the modalities adopted
r_ . _,_l__.x.:__
107 B5eli1eCiLliln.
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The action taken 0y the dubyltal il 1iNaili1Zing the
h - PR | - T 3 1o 2 e o LI N - —~ - - an -
list ana yub.:._u:‘u.t.ug 1% without Ubtd.Lu_Lns the
N, - T _ R O e [ I .
ciearaimnce from the Commission is ulghly eruguldr.
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The LIST s5nouLa be ithdrawn forthwith and
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canCeaiicl., All the relevant papers like
5] Sest S am o LI U — T mwrm Ve S e
dyyl¢babluub, incernaud oraers 158 ud, evaluation
Py T W e _ L U TN . U PR
sheets etc. oOT cne interview Boards should be
L T [ [ B j— 2 - e — - = - —~ -
CAKeEn immediatel in yourxt pcrbunal custod and
Aot~ o3 L O 2 _ 1.3 . P 5 P
aevaiied report rurnished to the Government,
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nNecessary compiliance in this chdld may llxdly be
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conveyed.
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3. Similarly applicant im CA 312/2002, who was sponsored
by the Employment Exchange vide order dated 17.4.2001,
also appeared for interview in DDU Hospital om 30.4.2001
for the post of Dresser. His name was shown in the list
af selected candidates in the result published on
2.7.2001. However, the respondents have cancelled the
above selection and rejected the request of the applicant
for issuance of appointment order.
4. Aggrieved by this, applicants are before is : seeking
to set aside the aforesaid fax wmessage with the
direction to the respondents to issue of offers of
appointment to them.
5. Respondents in their reply have stated that while the

inorities on 10.5.2001
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directing Respondent No.l to withhold the result of
selection in DDU Hgaspital and other hospitals.
Immediately, after the display of the list the matter was
brought to the notice of the respondent/Government and
taking a serious view of the irregularity, the impugned

Fad - N — R [ > R [ - R - p— —_
fax iessage was issued. Meanwhile, there were alsao
— - - P . — [ | A e o e — PO P [ e e o -—
Lumpldlﬁbb received agaiisyt the selection pProcess ana
N
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finalization of the list. An administrative enguiry wa
P — R § P4 -~ — — [ S oy [ . - . ~ — e [ i | - -
ordered into the .entire matter to be conducted b3 a
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senior officer of Lhce Department of ISM&H, Govt., of NCT
- P | < < — LA T 1. —~ 7 R oy de £ _ ~ a4
of Delhi. This enguir fias pIrougnvu out i@ glaring
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irregularities and improprieties in the selection
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missed.
d counsel for the parties and
nsel for the applicants have
gements of the apex court to
ts’ names had appeared in the
¥ the respondents they have
vight to be appointed,
ubmitted that the apex court
t it is in order +to cancel
all cases where large scale
taken place.
or the respondents has also
judgement dated 6.35.20802 of a
ibunal in OA'ISGS/ZDOI filed
icants relating to the same
same public notice dated
the case in detail, the said
d of merit.
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take a contrary view than the one
aforesai Judgement dated 6.9.2002. In the result, both
the present OAs, viz. OCA 2127/2001 and OA 312/2002 are
dismissed. No costs.
<. Kapr
\ & {Shanker Raju) {M.P. Singh)
Member{J) Member{A)
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